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Writ Petition(Civil)  No.862/2023

HADIUJJAMAN LASKAR & ANR.                          Petitioner(s)

                                VERSUS

THE STATE OF ASSAM & ORS.                          Respondent(s)

(FOR ADMISSION and IA No.163013/2023STAY APPLICATION)
 
Date : 25082023 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE S. RAVINDRA BHAT
         HON'BLE MR. JUSTICE ARAVIND KUMAR

For Petitioner(s)                    
                   Ms. Indira Jaising, Sr. Adv.
                   Mr. Fuzail Ahmad Ayyubi, AOR

    Mr. Mustafa Khaddam Hussain, Adv.
                   Mr. Paras Nath Singh, Adv.
                   Mr. Rohin Bhatt, Adv.
                   Mr. Ibad Mushtaq, Adv.
                   Ms. Akanksha Rai, Adv.                   
For Respondent(s)                    

          UPON hearing the counsel the Court made the following
                             O R D E R

1. Heard learned Senior counsel appearing for the petitioners and

perused the material placed on record.

2. Issue notice, returnable after two weeks.

3. Dasti service, in addition, is permitted.

4. Liberty is also granted to serve the Standing counsel for the

State of Assam.

5. No further allocations/allotment shall be made to the seats or

admissions in the quota originally earmarked for EWS category which

has now been diverted to NRI quota.

  (VISHAL ANAND)                                  (BEENA JOLLY)
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